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 STATEMENT  OF  OBJECTS  AND  REASONS

At present, the economically weaker sections of citizens have largely remained excluded
from attending the higher educational institutions and public employment on account of
their financial incapacity to compete with the persons who are economically more privileged.
The benefits of existing reservations under clauses (4) and (5) of article 15 and clause (4)  of
article 16 are generally unavailable to them unless they meet the specific criteria of social
and educational backwardness.

2. The directive principles of State policy contained in article 46 of the Constitution
enjoins that the State shall promote with special care the educational and economic interests
of the weaker sections of the people, and, in particular, of the Scheduled Castes and the
Scheduled Tribes, and shall protect them from social injustice and all forms of exploitation.

3. Vide the Constitution (Ninety-third Amendment) Act, 2005, clause (5) was inserted
in article 15 of the Constitution which enables the State to make special provision for the
advancement of any socially and educationally backward classes of citizens, or for the
Scheduled Castes or the Scheduled Tribes, in relation to their admission in higher educational
institutions. Similarly, clause (4) of article 16 of the Constitution enables the State to make
special provision for the reservation of appointments or posts in favour of any backward
class of citizens which, in the opinion of the State, is not adequately represented in the
services under the State.

4. However, economically weaker sections of citizens were not eligible for the benefit
of reservation.With a view to fulfil the mandate of article 46, and to ensure that economically
weaker sections of citizens to  get a fair chance of receiving higher education and participation
in employment in the services of the State, it has been decided to amend the Constitution of
India.

5. Accordingly, the Constitution (One Hundred and Twenty-fourth Amendment)
Bill, 2019 provides for reservation for the economically weaker sections of society in higher
educational institutions, including private institutions whether aided or unaided by the
State other than the minority educational institutions referred to in article 30 of the Constitution
and also provides for reservation for them in posts in initial appointment in services under
the State.

6. The Bill seeks to achieve the above objects.

NEW DELHI;

The 7th January, 2019. THAWARCHAND GEHLOT.

————

SNEHLATA SHRIVASTAVA
Secretary General

SEC. 2] THE GAZETTE OF INDIA EXTRAORDINARY 11

UPLOADED BY THE MANAGER, GOVERNMENT OF INDIA PRESS, MINTO ROAD,  NEW DELHI–110002
AND PUBLISHED BY THE CONTROLLER OF  PUBLICATIONS, DELHI–110054.


